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FIFTEENTII KERALA LEGISLATTVE ASSEMBLY

TENTH SESSION

BI,LLETIN PART. U

Febnrary 14,2024

No:490

lte Kcrala Finrnco Bil7,2O24

Recommendation of the Governor

The Govemor has made necessary recommendatiotr ufider

Article 207 (1) of the Constituticin of India in respect of the

above Bill.

Shaji C. Baby,

Ser€tary-in-charge.


